27 Re. B. 0. H.

MR, SPEAKER: We will take wp the
time available now and additional time

may be taken up at beginning of the next
session,

SHRT RA)] BAHADUR: Yes, Siv.

ol g avewTe (AT
TET A& g e | - - - (SE)
weae waRd, fag @™ § gAR qEsi
a2 agd wArar fF g | S @9 @
WA g1 91 g I e Swar ar
;T A N F@r feta L. ().
T 9T W W AR L (SE).
m foE = ==t &1 a3 @
FIT FIE AT TG &' AT WY 2 )

(za=am)...

SHRI R. D. BHANDARE (Bombay-Ceni-
val): I quite appreciate the sentiments of
the members so far as the rveport of the
Commissioner  for  Schednled Castes  and
Scheduled Tribes is concerned. Thier minds
are exercised very much.

Therefore, my suggestion and praver is
that instead of discussing this report in a
mutilated form for some hours mdny and
then in the next session, 1 would make a
suggestion and a strong plea to the mem-
hers and to the House that it should he
taken up in the fivst week of the next ses-
sion so that we can do juslice to the cause
for which some provision is madz in the
Constitution in spite of us, in spitc of the
world and in spite of ¢he dominant com-
munity. Therefore, let it be taken up in
the first week of the next session so  (hat
justice. would be done to this. This is my
concrete suggestion,

SHRI R. S. PANDEY (Rajanandgaon): 1
represent the Scheduled  Castes and Sche-

duled Tribes. So, 1 consider mysell  half
Scheduled Caste.

MR. SPEAKER: He s not a Scheduled
Caste or Tribe hisinelf.

SHRI R. D. BHANDARE: It is not a
question of one being a Scheduled Caste or
Pribe. Tt is a question affecting one-fifih of
the population of thiz country, Tt is not a
yuestum: al balf Schednled Gaste o nat,

SHRU RAJT BATTADUR:  We are fuliv
conscinis ol the Taer thar our friends of
the Yehiedul

ed Castes amd Tribes wre very
much  exercised  over  thiv amd they !

winm
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an carly discussion. But, at the same time,
hon. Members also know the exigencies of
circumstances in which the business of the
House had o be fixed. So, we would cer-
tainly like to consider very  seriously the
suggestion made by the hon. Member, Shri
Bhandare. But may I ask you for somc
time so that we may get together and de-
cide... (interruptions). 1[ you want (o
decide it here and now, then there is no
business for the House after éne hour or
50. .. (interruptions).
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MR. SPEAKER: If all of you stand up
and spcak what can I do? Neither do you
listen to other hon. Member nor would
vou allow me to listen ¢o them. This is

not the way of keeping the dignity. of the
House. '

Now the hon, Minister wants some time
for considering this matter. In the mean-
while, we will proceed with the next busi-
ness. I othink the next two Bills will be
disposed of in hall an hour or one hour,
because we had allotted the whole day for
the discussion of the Repore of the Com.
missioner for Scheduled  Castes and  Sche-
duled Tribes.

12,10 hrs.

DELHI SCHOOL. FDUCATION BIL1s

THE MINISITER  OF EDUCATION,
SOCIAL WELFARE  AND CULTURE
(PROF. S. NURUI HASAN): Sir, I heg
o move for leave to inwroduce a Bill o
provide for  better  organisation and  de-
velopment of  school  education  in the
Union territory of Delhi and for maitters
connected  therewith  or incidental thereto.

MR. SPEAKER: The question is:

“That leave be granted to iniroduce a
Bill to provide [or better organi-
sation and development of school
cducation in the Union territory of
Delhi and  for matters connected
therewith or incidental thereto.”

The motion was adopted.

PROF. 8. NURUT. HASAN: I introduce
the Bill.

Since the last day of the meeting of the
Rajva Sabha is day aflter tomorrow, with
vour permission. T beg 10 move:

“That the Bill to provide for heter
mganisition and  development of
sehool cducation in the Union terri-
oy of Delli and for matiers con-
nectedl therewith or incidental
thereto, be veferred o a Joint

*Published in Cazette of Indin Exua

orlimary. Pt 11, Secuon 2, dated  2.9.72.
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Commitice of the Houses consist-
ing of 45 members, 30 from this
House, namely:—

Shri D. P, Yadav, Shri P. Ven-
katasubbaih, Shri P. V. Red-
dv, Shri Kamala Prasad, Shri
Jagdish  Navain Mandal, Shri
Amarsinh Chaudhari,  Shri
R. G. Tiwari, Shri Krishnarao
Patil, Shri E. V. Vikhe Patil,
Shri K. K. Shetty, Shri Pra-
bodh Chandra, Shri Amarnath
Vidyalankar, ~ Shri  Chandra
Bhal Manj Tewari, Shri Jagdish
Chandra Dixit, Dr. Govind
Das Richhariya, Shri Sudhakar

Pandey, Shrimati Maya Ray,
Shrimati Subhadra oshi,
Chaudhry Dalip Singh, Shri-
mati  Mukul "~ Banerji,  Shri

L. Bhagat, Shri T.

Sohan Lal, Shri Jagadish Bhat-
tacharvya, Shri C. K. Chan-
drappan, Shri E. R. Krishnan,
Shri Virendra Agarwala, Shri
Prasanabhai Mchia, Shri R. R.

Singh  Deo, Shri Frank  An-
thony, Shri Samar Guha, and
15 members  from Rajva
Sabha;

that in order to constitule a sitting of
the Joint Committee, the quorum
shall be one-third of the total
number of members of the Joint
Commiitee;

the Committee shall make a rve-
port to this House by the first day
of 1the next session:

that

that in other respects the  Rules  of
Procedure of  this House rclating
to Parlivmentary  Committees shall
apply with  such variations  and
maodifications as the Speaker mav
make; and

that this House do recommend (o
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 15 members to be ap-
pointed by Rajva Sabha to (he
Joint Committee.™

MR. SPEAKER: The Motion for reference
of the Bill to the Joint Committee is be-
lore the House,

SHRT SEZHIYAN. (Kumbakonami: [ de
not want the government 1o take it for
granted that whenever  they  propose o
vefer a Bill to a Selear Commitiee or Joint
Committee they can aveid any  discussion
in this Flouse First of all, they shonld nnt
ey o introduee a0 Bill ag the fag end ol
the sesion and then plead  want of timg

BHADRA 11, 1894 (Saka)

Delhz School
Education Bill

for avoiding a discussion. I appreciate the
sentiment of referring it to a Joint Com-
mittee, unlike in the case of the Bills re-
lating to Aligarh University and Delhi Uni-
versity, where also much  benefit  would
have been derived if they were referred to
Select Committees. So, while welcoming the
move for reference to a Joint Committec, I
do not want this reference without discus-
sion to be treated as a precedent. Because,
once a Bill comes out of a Joint or Select’
Committee it is rigid and concrete and it
is difficult to make suggestions. Further,
the Joint Committee has also to function
without knowing the mind of the House.
Therefore, I strongly deprecate the practice
of referring Bills to the Select Committee
without any discussion here. This should
not be treated as a precedent.

30

SHRI SAMAR GUHA (Contai): Regard-
ing the reference of this Bill to a Joint
Commitice I want'to remind you that al-
most a similar Bill was introduced in this
IHouse. when the hon. Shri Chagla was the
Fdueation Minister, which was referred to
a Joint Committee. That Committee sought
the opinion of the teachers in  different
schools and after much deliberation ex-
pressed its view. The whole report of that
Joint Committee is with the Government,
So, I do not know why this Bill should be
sent to the Joint Committee again. It ap-
pears as if the Government want to delav
the matter at a time when thousands of
teachers arc holding demonstrations aficer
having a scven-day [mn;frer strike by some
of them. That was an almost identical Bill
and so I do not understand the necessily
of referring this Bill 10 a Joint Committee
unless it is to delay matters. That is the
impression  getting  into the minds of the
teachers also and that is why they are mak-
ing representation alter representation that
this Bill should be passed as quickly as
possible. When  a Joint  Committee  hag
carlier considered it. what is the nccessity
of sending it again to another Joint Com-
mittee? Therefore, T would snggest  that
instead of referring it to a Joint Committee,
it should be taken into consideration and
passed by this House as carly as it can.

SHRI H. N. MUKERJEE (Calcutla-
North-Fast): 1f vou would permit, Sir, T
would like to stress what Mr. Serhivan has
said that the Government appears to take
the House for granted. I can't understand
how mv hon, friend, Prof, Flasan, asked
this ouse to vefer the Bill to a Joint
Committee the principles of which he does
not explain before the House. W do not
quite know what Government has actually
proposed by formulating . cerlitin propoeals
a< a means of teatative legislatinon. We have
no explanation of that sol of o thiug, A
pomber of hane Members ol this Houw
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are inveigled into the Joint Committee and

because they are inveigled into the picture.
he thinks, the things will pass muster.

There is another matter also. When a
similar attempt was made. [ had pointed
out that any reference to a Bill having 10
pass through the trials and tribulations of
the other House is entirely inappropriate,
particularly, as a plea for hustling or doing
something clse 10 a piece of legislation.
What is going to happen or not to happen
in the other House is not 10 be referred in
a manner in which it is often referred to
in this House. Because they have been able
1o do something in the other House and,
therefore, this House must be hustled in
accepting the principle of the Bill is en-
tivelv inappropriate. 1 think, vou should

uphold the point raised by my hon. friend,
Shri Seshivan,

st mATe Ao A  (WTNA)

qeAF Y, A NERAL qAAYg wgAr S 7
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a7 280 TF7 AM A A2 faara aaray
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SHRT R, V. SWAMINATHAN (Madu-
s Broappears 1o e sirange the way in
which the Government Bills are introduc-
ool u the House  According 1o parlinmen:
tary practice, the Minister comes  forward
with the Bill and explains the provisions
of the BilE o ger o passed after whieh fol-
lows s distussion on it ITn the course of
the decisdion, the Member, may make
podnds oF pase ohjections i regard o eers
i proveaons of the Tl amd e Minis
wr, comsitlering all the suggestions from
the Membaere, i be agrees with the Member,
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comes with the proposal 1o refer the Bill to

the Select Commiuee. How can the Minis-
ter straightway ask the Housc to refer the
Bill w the Joint Committee without any
discussion.  Without knowing the implica-
tions how could we agree? About 30 to 45
Members will be in the Sclect Committee.
There are other Members also who would
like 1o give their views about the Bill.
Thev may not have a chance - to express
their views in the Joint Committee. Belore
sending the Bill to the Joint Committee,
it should be discussed and the points made
by the Members should be considered by
the Joint Commitice. Therefore, there must
he a full-dress discussion before the Bill is
referred to a Sclect Committee. This s
the parliamemary practice that 1 know of.
Of course, 1 mav be a new Member to this
Parliament. But I have been in the 1 egis-
lative Assembly and have experience of
more than 25 years. This is the practice in
small legistatures also. This is my humble
submission,

MR. SPEAKER: When you come to me
for leave. vou think. it is just an ordinary
wmatier. You know how difficult it is. Now.
vou have to cxplain the position to Mem.
hers and satisly them.

DR. KAILLAS (Bombay South): Sir, [ gm
not opposing the reference of the Bill o
the Joint Committee. I only submit thag
there should be a full-fledged iscussion.
Wwhen T heard the names of the Memberg
who have been sclected to work on the
Joint Commiittee, T say. there are so mapy
other Members who are educationists ang
who are nol in the Joint Commitlee and
their suggestions would not be available 1o
the Joint Committee.

MR. SPFAKER: Are you objecting to the
principle or to the names of the Members?

DR. KAITLAS: T am not objecting to the
names also. 1 am saving that this  Bill
should be discussed in the House and then
the Minister may propose that the Rill may
he referved to the Joint Committee. There
should be a discussion on the Bill.

MR. SPFAKFR: This being the fag-end

of the session. that was the onlv advisable
thing that he could da.

Now, T would like Mr. Yadav to ex-
plain 1o Mewbers and - satisfv. them.  He
thinks it is an easy thing for the Speaker to
allow i1, ¥ leave i1t 10 him o satisfy the

Members. e thinks it i< just an ordinary
thing, '

You st undestand whart a difficult
task i is. T owould request Prof. Narnt
Hasan tn give a veplv over 1the priaciple.
what w o comtained in the Rill, <o that the
wembers may have an wlea of  the B
which you are aelening
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PROY. 5. NURUL HASAN: Very
Sir.

SHRI K. 5. CHAVDA (Pawna) : I want
to move an amendiment regarding the list
of members of Sclect Conumittee.

MR. SPEAKER: Let him first-explain.

SHRI K. NARAYANA RAO  (Bubilli):
By this, the members ave denied the op-
portunity of moving alternative  motions
like circulation for cliciting public opinion
and so on.

PROF. 5. NURUL HASAN: This Bill,
as my hon. friend, Shri Samar Guha, has
puinted oul, has been before the House
carliect. The Joint Select Committee went
into it and made reports. Then it went (o
the Mectropolitan Council and they made
certain suggestions. In the light of those
suggestions,  after  reconsideration, we  felt
that teachers were making certain demands;
some other changes were made and it was
felt that, since it was a new picce ol en-

well,

actment, it wonld be better if a Joint
Select Committee of the House  were 1o
give its Tull consideration-=becanse  some

material changes have been made since the
last time. The Select Commiltee can
sider all aspects; it can interview such per-
sons as it likes because it is going (o affect
the lives of not only young students but also
our teachers and, to some exient, of the
cducationists who have been making at-
tempts Lo establish educational institutions.
Then there was also the problem of the
rights which have been guaranteed under
article 30, clause 1, of the Constitution re-
garding religious and linguistic minoritics.
‘Thervefore, 1t is only fit and proper that
this matter is considered again by a Joint
Select Committee.

Now I would hke to give to the hon.
House a very biicf account of the main
featnres of this Bill. This Bill secks to con-
trol, as 1 have stated in the Objects and
Reasons. the private  institutions  which
have been divided  into two  calegories,
namelv, the recognised institutions, and the
recognised and  aided  institutions.  The
Delhi education code does exercise control
over those institutions which are aided but
at the present moment there is no  law
which cmpowers the Government (o regu-
late the funcrtioning of upaided but re-
cognised  schools. Therefore, the power s
conght 10 he given by this Bill o ensine
that the standards are maintained, the mini-
mu gualilications of teachers are main-
tained, the minimmm flinancial — guavanice
s maietained, that in the case of aided
schools it s possible (o take over the ad
minestration when there s mismanagem:nt

Cneepr in the dine o minority institntions,
About che power of aeeognition - there s
albwo sinnlo v the power of de recognition

BHADRA 11, 1894 (Saka)
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which it implies—certain principes have
been  laid down, objective principes, for

recognising. There is a provision for appeal
to the rclevant bodies. Above all, it sceks
to ensure that uniformity in terms and con-
ditions of scrvice of teachers will be main-
tained. A Tribunal has Dbeen provided
whereby teachers against whom action has
been taken in certain cases will be able tw
go the ‘T'ribunal and make an appeal be-
tore ihe Tribunal.

This is broadly the framework of this
Bill. But, quitc obviously, there would be
comments and since it refers only to the
Union Territory of Delhi it would be
possible for the Joint Sclect Committee o
wmvite as witnesses those who may wish w
offer comments so that the Jomt Sclect
Committee may go into the whole scheme
of this Bill and may I add, and I have no
doubt, as I have repeatedly stated on
carlier occasions, that in educational 1nat-
ters, there is nothing which is final and an
improvement is always possible. 1 would
only submit that whenever any new Bill is
brought and 1 am trying to distinguish it
from an amending Bill, when any new Bill
is brought. it is only fit and proper that
it should be fully considered by the Joint
Seleet Committee of the two Houses and
obviously, under the normal Rules of Busi-
ness, cven after the report comes, there
will be full discussion and no Member is
gouing to be debarred from making amend-
menls or proposing amendments  to the
specific clauses. But, it is necessary that we
iry to save time. 1 have ventured to take
this liberty with the House and T would
beg of the House to agree Lo its reference
to the Joint Select Committee as this will
save the time so that carly in the next
session this Bill with such changes as may
be proposed cither in the Seleet Commit-
tce or in the two Houses. can become law
hefore the end of the next session ol Par-
liament.

I aceept the amendment moved by mv
fricnd--substituting the name of Shrvi Pra-
sannabhai Mchta by Shri Satyendra Nara-
van Sinha under serial No. 27.

MR SPEAKER: The question is:

“That the Bill 1o provide for hetter
organisation and  development  of
sthool education in the Union wer-
ritony of Delhi and  for matters
conneated  therewith or incidental

theveto, be releried 1o a Joim
Committee of  the THouses  consist-
ing of 45 members, 30 from  this

Flonise, namwely:.

Shri Do Po Yilas, Shri P, Venkata-
subbaial, Shrei Po V. Redds .
Shoi Kamla Prasad. Shei Jag-
dish - Novain Mandul, S
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Amarsinh Chaudhari,
R. G. Tiwari, Shri Krishna-
rao Patil, Shri E. V. Vikhe
Patil, Shri K. K. Shetty, Shri
Prabodh Chandra, Shri Amar-
nath Vidyalankar, Shri Chan-

Shri

dra Bhal Mani ‘Tewari, Shri
Jagdish Chandra Dixit, Dr.
Govind Das Richhariya, Shri

Sudhakar Pandey, Shrimati
Maya Ray, Shrimati Subhadra
Josh’, Chaudhry Dalip Singh,
Shrimati Mukul Banerji, Shri

H. K. L. Bhagat, Shri T.
Sohan Lal, Shri  Jagadish
Bhattacharyya, Shri C. K.
Chandrappan, Shri E. R.

Krishnan, Shri Virendra Agur-
wala, Shri Satyendra Naravan
Sinha, Shri R. R. Singh Dco,
Shri  TFrank Anthony, Shri
Samar Guha,

and 15 members -f'rom Rajva Sabha;

that in order to constitute a sicting of
the Joint Committee, the ¢uorum
shall’ be one-third  of the ol
number of members of the Joimt
Committec:

that the Committee shall make a re-
port to this House by the first day
of the next session;

that in other respects the Rules of
Procedure of this House clating
to Parliamenlary Committees shall
apply with  such  variations and
madifications as the Speaker  min
make; and

that this House  do  recommend Lo
Rajva Sabha that Rajya Sabha do
join the said Joint Commitiee and
coninumeale 1o

this  House  the
names of 15 members 10 be  ap-
pointedd by Rajya  Sabha o the
Juint Committee. ™’
The motion was adopied,
12.26 hrs,
FORMER SECRF UARY OF SLALV SER.

VICE OFFICERS  (CONDIEFLONS
SKRVICE) BILL. conitd.

MR. SPEAKER ¢ Mr., Daga o continue,
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e b per o whies weve apponted
b the Scoickany o Stte or Seene.
tny of State in Council 1o w0 givil
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service of the Crown in India and
who continued to serve after the
commencement of (he Constitution
under the Government of India or
of a State the same conditions of
service as vespects  remuncration,
leave and pension and the same
rights as respeets disciplinary mat-
ters or rights as similar thereto as
changed circumstances may permit,
as such persons were entitled o
immediately such commencement.
The concept of a class of officers
with immutable conditions of scr-
vice is incompatible with the
changed social order.”

qg WY wEEEE WL oW 4§
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Of one thing [ am quite sure that no new
order can be built up in India so long as
the spirit of the 105 pervades  cur “aq.
ministration and our public services. “That
spirit of authoritarianism is the ally of im-
perialism and it cannot co-exist with [ree-
dom. Tt will cither succeed  in crushing
frecdom or will be swept away itself. Only
with one twpe of State it is likely o it in,
and that is the Fascist tvpe. Tharefove, it
seems o me qguite essential, that the 1CS
and similar services must  disappear  com-
pletely as such, before we can st real
work on a new order.
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